CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH. NEW DELRT.

sdew Delhi Lthis the 2ath day of January, 1999.
" Hon ble Shri S8.P. Bilswas, Member (A)

1. _Sh. Nansk S/0 Sh. Hanuman

i sh. Heera Lal g/0 Sh. "Bhalra R
3 S, Jevv Raj Singh $/0 Sh. Harl Ream

4.  Sh, buli Chand S/o Sh. Aunpa Raun

Avub All $/o Sh. Nathu Khan Singh
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6. Sh. Bharat Kumar S/o, Sh. Mata Prashad

7. Sh. Dev Narain S/0 Sh. Madhav Parshad

8. Sht'Vijay Kumar S/o Sh. éarbhati Lal

(All are C/d 3 throunh Sh. Qogesh Sharm%; advocate)
| versus

1. Union of India tﬁrmugh

the Secretary,
Ministry of Rallway,

Eall Bhawan, -
" New Delhi. ~ ' ‘ .
2.  The General Manager,
Northern Rallway.
garoda House,
New Delhi.
3. The Divl Rly. Manager.

Northern Rallwdy, Bikaner
pivision, Blkaner.

4. M/s Bikaner Goods Handling
Sharamik Sahkari Samiti Ltd.,
Rupam Hotel Building, Bikaner.

.

~Mjs Roria Kamalpur Co-operative
Parcel Handling Society Ltd., . ¢
toco Temple, Rewar L {Harvana ). s Raespondents
QRDER(OHAL?
The .applicants, & of them are Parcel Porters
under Respondents No. 4 & 5, are before us helng




W

agar ieved by the "denial ;of the right to be treated as

regular emplovees. of Northern Rallway though similarly

situated persons working at different stations of Northern

Rallway as well as other places have been treated as

regular emplovees of the Raillways and the Contract Labour

Scheme which was prevalent earlier has been abolizhed.
z. In  &n attempt to  have their grievances

Feadressed; the applicants have approached Respondent No. i
vide their representation Cdated  1.12.98. In the <said
representation, as at Annexure A-8, the applicants have

hlghlighted that the benefits of the Jjudgement of the

Hon ble Supreme Court in Writ Petitions NO.277/88 and

No.%H07/92 decided on 15.4.91 and 9.5.95 respectively could

be extended to the applicants. The applicants are Parcel

Porters who were working under a society at different

stations under the Northern Railway. The applicants claim
that they are'uerforming similar duties day and night like
the regular rajlway enplovees inAthe Parcel office whe
wer @ being paid regular salary and allowances Like other
railway servants. The 1d. counsel for . the applicants
while &rauing  the case with reference to the judgement of

the Apex Court, as annexed, prays for issuing a direciion

to the respondents to dispose of their representation

dated 01.12.98, : ' .
3. Under thése circumstances aforesaid, we

direct Réspondent No. 1 i.e. Secretary Railway Boar¢ to




Ccommunicate  the same to the applicants within @ neriod of

-3

axamine the pleas of the applicants asrprayed for in their

a reasoned order and

[72]

representation dt, ° 1.12.98, pas

3 months from the date of receipt of a copy of this order.

4.. The 0O.A. is disposed of as aforessld at the

admission stage itself.

, MembET(A)




